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MBEPIJTYMNISTER IN THE
MINISTRY *OF IRRIGATION AND

PC*WER(BﬁMB NK:B‘REEL) {8y
‘Oustess were -

and (b). 568 ngmm
allotted lang in' Rajésthan by middle

‘of ‘June, 1971, Since then there has

‘been no ' progress because of ‘diver-
gence of views between Rajasthan
_and Himachal Pradesh on certain
issues relting' to the eligibility of
custees for ailotment of land. In this
connection, advice of the Union Cabi-
net Secretary to whom the matter
‘was referred has been accepted by
both ‘the States. The Rules: for allot-

ment of land framed thereafter: by -
Rajasthan Government are at present

being reviewed by them. The allot-
. ment of land and movement of oustees
will utart affer the rules have been
reviewed
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